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Dhar kids electrocution: NHRC seeks report within 2 wks

https://timesofindia.indiatimes.com/city/indore/tragic-electrocution-of-dhar-students-
nhrc-demands-immediate-investigation/articleshow/113855706.cms

TNN | Oct 1, 2024, 07.15 PM IST

Indore: The National Human Rights Commission (NHRC) on Monday took suo motu
cognizance of the deaths of two scheduled tribe students due to electrocution while
cleaning a water tank in a govt hostel of Dhar on Sept 25.

The commission has issued notices to chief secretary and director general of police,
govt of Madhya Pradesh, seeking a detailed report within two weeks. They have been
asked to include status of the police investigation and details of the compensation, if
any, provided to the bereaved families of both the victims, in the report.

"As per the media report published on Sept 26, 2024, the students came in contact with
a wire connected to a water pump inside the tank while cleaning it. They were found
lying inside the tank by villagers who reportedly informed the hostel authorities," a press
release issued by NHRC reads.

"The media reports clearly indicate the insensitive behaviour of the hostel authorities in
engaging young boys in such a hazardous task, resulting in their death," states the
press release.

The commission has observed that if the contents of the media report are true, it raises
a serious issue of violation of human rights of the victim students.
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Government portals should provide mother s name instead of father
s: NHRC

https://www.thehindu.com/news/national/government-portals-should-provide-mothers-
name-instead-of-fathers-nhrc/article68706473.ece

A discussion, attended by officials from Ministries, NGOs and teachers, concluded that
there is an urgent need for empirical data on challenges faced by children of sex
workers and marginalised groups

Published - October 01, 2024 09:36 pm IST - New Delhi

Government record portals should mandatorily provide the mother’'s name instead of the
father’s, suggested the National Human Rights Commission (NHRC) while concluding
an open house discussion on human rights of children of sex workers and marginalised
communities.

The discussion, attended by senior officials from Ministries concerned, NGOs and
teachers, concluded that there is an urgent need for empirical data, necessitating
research focused on the wide range of challenges faced by the children of this group.
There should be an impact assessment of various government schemes, it suggested.

“The government portals should mandatorily provide the mother's name instead of the
father’s. The option to give the name of the guardian should be added,” the NHRC said.

S. Vijaya Bharathi, acting chairperson, NHRC, emphasised the need for protecting the
rights of children of sex workers and marginalised communities and said that despite
several safeguarding measures, many children still face stigma, poverty, and have
limited access to essential resources, which perpetuate cycles of vulnerability and
discrimination.

Bharat Lal, secretary general, NHRC, underscored the importance of fundamental
facilities, such as education and healthcare, for these vulnerable children. He
emphasised the necessity of prioritising children’s health and nutrition while
acknowledging the government’s ongoing initiatives in this regard.

The suggestions by the NHRC also include need for proper documentation, such as
Aadhaar cards, to be made accessible to sex workers and their children to facilitate their
admissions to schools, and the processes of obtaining their necessary identification and
documentation should be streamlined.
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The discussion concluded that proper implementation of existing schemes and laws
designed to protect the rights of such children is ensured. The commission stressed that
there is a crucial need for the employment and active engagement of trained social
workers to foster trust and facilitate access to necessary services for children from this
group.
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India News | NHRC Notice to Bihar Govt over Death of Man detained
by Policemen After Snake Bite

https://www.latestly.com/agency-news/india-news-nhrc-notice-to-bihar-govt-over-death-
of-man-detained-by-policemen-after-snake-bite-6311085.html

Get latest articles and stories on India at LatestLY. The NHRC on Tuesday said it has
issued a notice to the Bihar police chief over reports that a man bitten by a snake lost
his life as he was allegedly detained and not allowed to rush to a hospital by some
policemen in Kaimur district.

New Delhi, Oct 1 (PTIl) The NHRC on Tuesday said it has issued a notice to the Bihar
police chief over reports that a man bitten by a snake lost his life as he was allegedly
detained and not allowed to rush to a hospital by some policemen in Kaimur district. The
policemen had reportedly demanded Rs 2,000 in "bribe", forcing him to call his brother
in distress who could arrange only Rs 700 to manage his release, but by that time the
man had already lost considerable time in getting critical treatment, the rights panel said
in a statement.

The National Human Rights Commission (NHRC) has observed that the content of the
news report, if true, raise a serious issue of violation of the human rights of the victim
due to the "abuse of power" by police personnel who were supposed to take the man to
the hospital immediately to save his life.The NHRC has taken "suo motu cognisance of
a media report that a man bitten by a snake has lost his life as he was detained and not
allowed to rush to the hospital for treatment by some policemen despite his repeated
request in Kaimur district".

It has issued a notice to the director general of police, government of Bihar, seeking a
detailed report within two weeks. It is expected to include the status of the police
investigation as well as action taken against the errant police personnel, the statement
said. The Commission has also asked the district magistrate of Kaimur to inform whether
any compensation has been paid to the next of kin of the deceased person, it
said.According to the media report, carried on September 27, the man was bitten by a
snake while he was irrigating the crops on the night on September 26.After this, he
started running from the fields in a restless state towards his village. Meanwhile, a
patrolling police team stopped and started interrogating him.The man told them that he
has been bitten by a snake and was running to reach home. The police personnel did
not believe him and asked him to pay Rs 2,000 otherwise, he would not be allowed to
move, it added.According to the news report, the police personnel accompanied him to
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his house but there was no money available at home. The man then called his elder
brother but he also had no money with him.Somehow, Rs 700 was arranged and given
to the police personnel. But by that time, reportedly, considerable time had been lost to
get the snake bite victim treatment to save his life, the statement said.
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https://sharpbharat.com/information/jamshedpur-mgm-hospital-national-human-rights-
commissions-special-rapporteur-became-aware-of-the-problems-of-the-gynecology-
department/457880/
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NHRC Issues Notice After Snakebite Victim Dies in Police Custody

https://www.devdiscourse.com/article/law-order/3107516-nhrc-issues-notice-after-
snakebite-victim-dies-in-police-custody

The NHRC has issued a notice to the Bihar police chief after reports surfaced that a
man, bitten by a snake, died due to police detention and a bribery demand preventing
him from reaching a hospital in time. The NHRC has called for a detailed report and
inquiry within two weeks.

Devdiscourse News Desk | New Delhi | Updated: 01-10-2024 22:54 IST | Created: 01-
10-2024 22:54 IST

The NHRC has issued a notice to the Bihar police chief following reports that a man,
bitten by a snake, lost his life due to being detained by policemen who demanded a
bribe, thereby delaying his hospital visit in Kaimur district.

The policemen allegedly demanded Rs 2,000, forcing the man to call his brother, who
managed to arrange only Rs 700, delaying critical medical treatment, according to the
NHRC.

The National Human Rights Commission cited that if the news reports are accurate, it
signifies a severe violation of human rights due to police misconduct. The NHRC has
requested a detailed report within two weeks, including the investigation's status and
any action against the police personnel.
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NHRC Issues Notice Over Hostel Deaths in Madhya Pradesh

https://en.themooknayak.com/education/nhrc-issues-notice-over-hostel-deaths-in-
madhya-pradesh

Negligence Alleged as Hostel Staff Ordered Hazardous Task
the Mooknayak English Published on: 01 Oct 2024, 2:44 pm

New Delhi- Two students were found dead while cleaning a water tank at a government-
run hostel in Dhar district of Madhya Pradesh on September 25, according to a media
report. The students were allegedly asked to clean the tank by the hostel
superintendent.

The National Human Rights Commission (NHRC) has taken suo motu cognizance of
the news and has issued a notice to the Chief Secretary and the Director General of
Police of Madhya Pradesh calling for a detailed report within two weeks. The
Commission has also requested the Director General of Police to provide details on the
status of the police investigation and compensation paid to the families of the victims.

The Commission has observed that the hostel authorities have acted in an insensitive
manner by asking the young boys to execute such a hazardous task that resulted in
their deaths. The NHRC has also raised concerns about the violation of human rights of
the students.

According to the media report, the two students were found lying in the tank after
coming into contact with a live wire connected to a water pump inside the tank while
they were cleaning it. The villagers at the hostel notified the hostel authorities about the
incident.
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NHRC issues notice to Bihar govt over death of man 'detained’ by
policemen after snake bite

https://www.deccanherald.com/india/bihar/nhrc-issues-notice-to-bihar-govt-over-death-
of-man-detained-by-policemen-after-snake-bite-3215871

The policemen had reportedly demanded Rs 2,000 in 'bribe', forcing him to call his
brother in distress who could arrange only Rs 700 to manage his release, but by that
time the man had already lost considerable time in getting critical treatment, the rights
panel said in a statement.

Last Updated : 02 October 2024, 03:12 IST

The policemen had reportedly demanded Rs 2,000 in 'bribe', forcing him to call his
brother in distress who could arrange only Rs 700 to manage his release, but by that
time the man had already lost considerable time in getting critical treatment, the rights
panel said in a statement

police chief over reports that a man bitten by a snake lost his life as he was allegedly
detained and not allowed to rush to a hospital by some policemen in Kaimur district.

The policemen had reportedly demanded Rs 2,000 in "bribe", forcing him to call his
brother in distress who could arrange only Rs 700 to manage his release, but by that
time the man had already lost considerable time in getting critical treatment, the rights
panel said in a statement.The National Human Rights Commission (NHRC) has
observed that the content of the news report, if true, raise a serious issue of violation of
the human rights of the victim due to the "abuse of power" by police personnel who
were supposed to take the man to the hospital immediately to save his life. The NHRC
has taken "suo motu cognisance of a media report that a man bitten by a snake has lost
his life as he was detained and not allowed to rush to the hospital for treatment by some
policemen despite his repeated request in Kaimur district".

It has issued a notice to the director general of police, government of Bihar, seeking a
detailed report within two weeks. It is expected to include the status of the police
investigation as well as action taken against the errant police personnel, the statement
said. The Commission has also asked the district magistrate of Kaimur to inform whether
any compensation has been paid to the next of kin of the deceased person, it
said.According to the media report, carried on September 27, the man was bitten by a
snake while he was irrigating the crops on the night on September 26.After this, he
started running from the fields in a restless state towards his village. Meanwhile, a
patrolling police team stopped and started interrogating him.
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The man told them that he has been bitten by a snake and was running to reach home.
The police personnel did not believe him and asked him to pay Rs 2,000 otherwise, he
would not be allowed to move, it added.According to the news report, the police
personnel accompanied him to his house but there was no money available at home.
The man then called his elder brother but he also had no money with him.Somehow, Rs
700 was arranged and given to the police personnel. But by that time, reportedly,
considerable time had been lost to get the snake bite victim treatment to save his life,
the statement said.
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NHRC Raises Concerns Over Bihar Police Detention Leading to Snake

Bite Victim s Death
https://www.oneindia.com/india/nhrc-notice-bihar-police-death-snake-bite-011-
3949923.html

By Krishna Kripa Updated: Tuesday, October 1, 2024, 23:06 [IST]

The National Human Rights Commission (NHRC) has taken action regarding a troubling
incident in Bihar. A man, bitten by a snake, reportedly died after being detained by
police in Kaimur district. The NHRC has issued a notice to Bihar's police chief,
demanding an explanation for the alleged misconduct that prevented the man from
receiving urgent medical care.

According to reports, the man was bitten by a snake while tending to his crops on the
night of September 26. In distress, he ran towards his village but was stopped by a
patrolling police team. Despite his pleas for help, the officers allegedly demanded a
bribe of Rs 2,000 to let him go. Unable to pay the full amount, he called his brother, who
managed to gather only Rs 700.

Police Misconduct and Delayed Treatment The NHRC highlighted that if these
allegations are accurate, they represent a severe violation of human rights. The police's
failure to assist the man promptly could have contributed to his death. The Commission
has requested a detailed report from the Director General of Police in Bihar within two
weeks. This report should include the status of any investigation and actions taken
against the involved officers. The NHRC's statement also mentioned that the district
magistrate of Kaimur has been asked to confirm whether any compensation has been
provided to the victim's family. The Commission is keen on ensuring accountability and
justice for the deceased man's relatives.

Bribery Allegations and Investigation The media report dated September 27 detailed
how the police allegedly accompanied the man home after stopping him. However, no
money was available at his house. His brother eventually arranged Rs 700, which was
handed over to the police. Unfortunately, this delay in securing funds resulted in
significant time lost for obtaining critical medical treatment.

The NHRC's intervention underscores its commitment to addressing abuses of power
by law enforcement. The Commission's actions aim to prevent similar incidents and
ensure that those responsible are held accountable for their actions. This case
highlights ongoing concerns about police conduct and accountability in India. It raises
questions about how such situations are handled and stresses the importance of timely
medical intervention in emergencies.
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NHRC takes notice of snakebite victim’s death after detention

https://timesofindia.indiatimes.com/city/patna/nhrc-probes-police-detention-leading-to-
snakebite-victims-death-in-bihar/articleshow/113864695.cms

Oct 2, 2024, 04.34 AM IST

Patna: The National Human Rights Commission (NHRC) on Tuesday took suo motu
cognizance of media reports on the death of a snakebite victim following a delayed
treatment as he was detained by some policemen, despite his repeated plea about his
medical condition, in Kaimur district. The commission issued a notice to the state
director general of police (DGP), seeking a detailed report within two weeks.

“It is expected that the director general of police’s report will include the status of the
police investigation as well as action taken against the errant personnel,” the
commission said, also asking the Kaimur district magistrate to inform it whether any
compensation has been paid to the next of kin of the deceased person.

“As per the media reports, the policemen demanded Rs 2,000 for releasing him, forcing
him to call his brother in distress who could arrange only Rs 700. But by that time he
had already lost considerable time in getting the critical treatment,” the commission
said, observing the contents of the news report, if true, raise a serious issue of violation
of the human rights of the victim due to the abuse of power by police personnel. They
were supposed to take the man to hospital immediately to save his life, it further
observed.

“According to the media reports, carried last week, the victim was bitten by a snake
while he was irrigating crops on the night of September 26. He started running towards
home in a restless state, but a patrolling police team stopped him and started
interrogating him. The man told them that he has been bitten by a snake, but the police
did not believe him and asked him to pay Rs 2,000. The police accompanied him to his
house but there was no money available. The man then called his elder brother, but he
also had no money. By the time, Rs 700 were arranged and given to the police,
considerable time reportedly was lost to get the snakebite treatment,” the commission
said.

We also published the following articles recently

Need safety officer for kids at all police stations: Maharashtra State Child Rights
Protection Commission chiefMaharashtra State Child Rights Protection Commission
president Susieben Shah emphasized the need for appointing 'child safety officers' at
every police station to safeguard children's rights. Speaking at a Thane workshop, Shah
called for urgent action against violations and proposed an audit of schools. Following
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recent child abuse incidents, a new government resolution expands efforts for school
children's safety.113714778

Police officers framed for political considerations: HCSenior counsels for IPS officers
argue against registration of cases based on accused's complaints, citing potential
precedent issues. Officers, accused of harassment by actress Kadambari Jethwani,
seek anticipatory bail, asserting actions were lawful and politically motivated charge.
Legal debate centers on prosecutorial integrity and procedure adherence. Court hearing
continues Thursday.113860406

Rangpuri family death mystery: Delhi Police to conduct psychological autopsy to
ascertain mental state of man, his daughtersDelhi Police plan a psychological autopsy
on Heeralal Sharma and his four daughters, found dead in Rangpuri, to understand their
mental state and circumstances. The father is suspected of poisoning his daughters
before committing suicide. Investigators will examine medical records and family
interactions to determine motivations and contributing factors.113826552



FREE PRESS JOURNAL, Online, 2.10.2024

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

NHRC Takes Suo Motu Cognisance Of Snakebite Victim’s Death Due
To Treatment Delay Caused By Police Apathy In Kaimur, Bihar

https://www.freepressjournal.in/india/nhrc-takes-suo-motu-cognisance-of-snakebite-
victims-death-due-to-treatment-delay-caused-by-police-apathy-in-kaimur-bihar

The National Human Rights Commission has taken suo motu cognizance of a media
report that a man bitten by a snake has lost his life as he was detained and not allowed
to rush to the hospital for treatment by some policemen despite his repeated request in
Kaimur district of Bihar.

FPJ News ServiceUpdated: Wednesday, October 02, 2024, 02:20 AM IST

The National Human Rights Commission has taken suo motu cognizance of a media
report that a man bitten by a snake has lost his life as he was detained and not allowed
to rush to the hospital for treatment by some policemen despite his repeated request in
Kaimur district of Bihar. Reportedly, they demanded Rs. 2000/- in bribe forcing him to
call his brother in distress who could arrange only Rs 700/- to manage his release but
by that time he had already lost considerable time in getting critical treatment.

The Commission has observed the contents of the news report, if true, raise a serious
issue of violation of the human rights of the victim due to the abuse of power by police
personnel who were supposed to take the man to the hospital immediately to save his
life. It has issued a notice to the Director General of Police, Government of Bihar calling
for a detailed report within two weeks. It is expected to include the status of the police
investigation as well as action taken against the errant police personnel.

The Commission has also asked the District Magistrate, Kaimur to inform whether any
compensation has been paid to the next of kin of the deceased person.

According to the media report, carried on 27th September, 2024, the victim was bitten
by a snake while he was irrigating the crops in the night on 26th September, 2024. After
this, he started running from the fields in a restless state, towards his village.
Meanwhile, a patrolling police team stopped and started interrogating him. The man told
them that he has been bitten by a snake and he is running to home. The police
personnel did not believe him and asked him to pay a sum of Rs. 2000/- otherwise he
will not be allowed to move.

As per news report, the police personnel accompanied him to his house but there was
no money available at home. The man then called his elder brother but he also had no
money with him. Somehow, Rs. 700/- were arranged and given to the police personnel,
but by that time, reportedly, considerable time was lost to get the snake bite victim
treatment to save his life.
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https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-the-news-of-death-of-a-
shake-bite-victim-due-to-delay-in-treatment-caused-by-the-negligence-of-police-
personnel-in-kaimur-district-of-bihar/
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NHRC, India Open house discussion on the Rights of Children of Sex
Workers and Marginalized Communities concluded with several
suggestions

https://indiaeducationdiary.in/nhrc-india-open-house-discussion-on-the-rights-of-
children-of-sex-workers-and-marginalized-communities-concluded-with-several-

suggestions/
By iednewsdesk On Oct 1, 2024

The Open House Discussion organized in hybrid mode by the National Human Rights
Commission (NHRC), India concluded with several suggestions to ameliorate the cause
of human rights of Children of Sex Workers and Marginalized Communities at its
premises in New Delhi. The discussion aimed to foster a comprehensive understanding
of the systemic issues at play and to generate actionable solutions for ensuring a more
equitable future for all children.

Chairing the discussion, Smt. S. Vijaya Bharathi, Acting Chairperson, NHRC
emphasized the need for protecting the rights of children of sex workers and
marginalized communities. She highlighted India’s rich cultural heritage that traditionally
values the protection and empowerment of children. She also cited various
constitutional provisions and laws protecting child rights. However, she said that despite
several safeguards, many children still face severe challenges such as stigma, poverty,
and limited access to essential resources, which perpetuate cycles of vulnerability and
discrimination.

Smt. Bharathi urged collective action from policymakers, educators, and community
members to create supportive environments and advocate for equitable access to
education and healthcare for all children to explore their potential and aspire for a
brighter future. She outlined the NHRC's critical role in ensuring the protection of rights
for all including children, advocating for the assessment of current programs, and
addressing gaps to promote inclusivity and equitable development for the children from
the marginalized section of the society.

Before this, in his opening remarks, Shri Bharat Lal, Secretary General, NHRC
underscored the importance of fundamental facilities, such as education and healthcare,
for these vulnerable children. He emphasized the necessity of prioritizing children’s
health and nutrition while acknowledging the government’s ongoing initiatives in this
regard. He highlighted the disparities in children’s rights arising from geographic and
socio-economic factors and discussed efforts to enhance the education of tribal children
through the Eklavya Model Residential Schools, with plans to establish one school in
each block and significant funding allocated for both plain and remote areas. Despite
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these advancements, he recognized the persistent challenges in improving basic
services and educational opportunities for marginalized children.

He also noted the Commission’s active engagement, including the Acting Chairperson’s
visits to various schools and childcare institutions. He remarked on the potential of
technology to provide equitable educational access to children from NT/DNT
communities, thereby aligning their opportunities with those available to urban children.
He stressed the need for concerted efforts to bridge gaps in various indicators of child
development and growth relative to the national average.

Smt. Anita Sinha, Joint Secretary, NHRC gave an overview of the open house
discussion and highlighted the significant challenges the children of sex workers and
marginalized communities face—such as social stigma, limited access to education and
healthcare, and increased vulnerability to exploitation while emphasizing the importance
of creating supportive environments for their development. She also highlighted the
initiatives of the NHRC on the issues concerning the Rights of Children.

The first session explored the rights of children of sex workers and their challenges,
including social stigma, lack of access to education and healthcare, and heightened
vulnerability to exploitation. In the second session, the rights of children from
marginalized communities were discussed, highlighting their specific needs and barriers
to accessing essential services. Finally, the discussions focused on the way forward,
innovative strategies and collaborative efforts among the various stakeholders—
including policymakers, NGOs, and civil society organizations—to enhance the
protection and promotion of these children’s rights.

Some of the key suggestions that emerged during the discussions were as follows:

» There is an urgent need for empirical data, necessitating research focused on the wide
range of challenges faced by the children of sex workers and children from marginalized
communities along with an impact assessment of various government schemes;

» Capacity-building and sensitization programs for teachers, police officers, social
workers and law enforcement officials are necessary to sensitize them to the unique
backgrounds and experiences of these children, facilitating better communication and
understanding;

» Proper documentation, such as Aadhar cards, should be made accessible to these sex
workers and their children to facilitate their admissions to schools and the processes of
obtaining their necessary identification and documentation should be streamlined;



INDIA EDUCATION DIARY, Online, 2.10.2024

Page No. 0, Size:(0)cms X (0)cms.

» The government portals should mandatorily provide the mother’s name instead of the
father’s. The option to give the name of the guardian should be added;

» Ensure proper implementation of existing schemes and laws designed to protect the
rights of children of sex workers and marginalized communities;

» Developing community-based care models tailored to the unique needs of these
groups is required to provide holistic support to these children;

* There is also a crucial need for the employment and active engagement of trained
social workers to foster trust and facilitate access to necessary services for the children
of sex workers and marginalized communities.

The Open House Discussion was attended by Shri Ajay Bhatnagar, Director
General(Investigation), Shri Joginder Singh, Registrar (Law), NHRC Shri Sanjeev
Kumar Chadha, Addl. Secretary, Ministry of Women and Children (MWCD), Shri Ganga
Kumar Sinha, Deputy Secretary, Ministry of Home Affairs (MHA), Smt. Meenakshi Negi,
Member Secretary, National Commission for Women (NCW), Shri Ajay Srivastava,
Economic Adviser DoSJE, Ministry of Social Justice and Empowerment, Smt. Naseema
Khatoon, Founder Parcham, Ms. Lalita SA, Vice President Society for Participatory
Integrated Development (SPID), Mr. Prabhat Kumar, Child Protection Specialist,
UNICEF, Prof. (Dr.) Asha Bajpai, Former Professor of Law Founding Dean, School of
Law, Rights & Constitutional Governance, Tata Institute of Social Science, Shri Jaya
Singh Thomas, Founder/General Secretary, Chaithanya Mahila Mandali (CMM), Prof.
Neena Pandey, Professor, Department of Social Work, University of Delhi, Prof. (Dr.)
Paromita Chattoraj, Professor of Law, National Law University, Odisha, Dr. Veerendra
Mishra, (IPS) Director, Samvedna Smt. Uma Subramanian, Director, Rati Foundation,
Shri Siddharth Pillai, Co-Founder Rati Foundation, Advocate Sneha Singh, Child Rights
Lawyer, Shri. Ajeet Singh, Founder and Director, Guria, Prof. Jyoti Dogra, University of
Delhi, Ms. Priya Krishnan, Representative from Kat-Katha, Smt. Subhasree Raptan,
Programme Manager, Goran Bose Gram Bikash Kendra (GGBK), Smt. Bishakha
Laskar, Secretary, Durbar Mahila Samanwaya Committee.
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https://ddnews.gov.in/scheduled-tribe-students-died-due-to-electric-shock-nhrc-issues-
notice-to-madhya-pradesh-government-and-dgp/
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feq aregivar & # smeft-sred fiuid | AFafieR SmanT wwr

https://www.livehindustan.com/uttar-pradesh/rampur/story-nhrc-issues-final-notice-to-

jail-officials-over-gangster-tillu-tajpuria-s-murder-in-tihar-jail-20172780586 3957 .html
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https://www.livehindustan.com/ncr/human-rights-commission-issued-notice-to-delhi-dm-
dcp-in-gangster-tillu-tajpuria-murder-case-in-tihar-jail-201727827950747 .html
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